CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

C.P. No.687/2017
0.A No.1914/2016

New Delhi, this the 23rd day of May, 2018

Hon’ble Mr. Justice Dinesh Gupta, Chairman
Hon’ble Mr. K.N. Shrivastava, Member (A)

Ms. Sunita Verma (Aged 58 years)
W/o. Sh. R. S. Verma,
Superintendent/CDPO,
ICDS Anand Parbat Project, 22,
Local Shopping Complex,
Gulabi Bagh, New Delhi.
R/o. 128-D, Platinum Enclave,
Pocket-1, Sector-18,
Rohini,
Delhi-110 085.

-Petitioner

(By Advocate : None)

Versus

1. Shri Ashwin Kumar,
Principal Secretary (Vigilance),
Directorate of Vigilance,
Govt. of NCT of Delhi,
Delhi Secretariat,
I.P. Estate,
New Delhi-110002.

2.  Shri M.M. Kutty,
Chief Secretary,
Govt. of NCT of Delhi,
Delhi Secretariat,

I.P. Estate,
New Delhi-110002.

-Respondents

(By Advocate Shri H.A. Khan for R-3)



C.P. No.687/2017
0O.A No.1914/2016

ORDER (ORAL)

Mr. K.N. Shrivastava, Member (A):

This Contempt Petition (CP) is filed alleging non-compliance of

the Tribunal's order dated 25.07.2016 in OA No. 1914/2016,

whereby the following directions have been issued:-

"2. After hearing the learned counsel for the applicant, going
through the record with his valuable help, the main Original
Application (0O.A) is disposed of with the direction to the
respondent no. 3 (Principle Secretary Vigilance, Directorate of
Vigilance, Gout. of NCT of Delhi, Delhi Secretariat, New Delhi), to
complete the D.E, initiated against the applicant, in pursuance of
the memorandum/impugned charge sheet dated 25.04.2016
(Annexurel), within a period of six months, from the date of receipt
of a certified copy of this order, in accordance with law, positively.

No costs.”

2. Learned counsel for respondents placed on record a copy of
order dated 21.03.2018 passed by the Disciplinary Authority, which

is a proof of completion of DE proceedings.

3. As such, Tribunal's order stands complied with. Contempt

Petition is closed. Notices are discharged.

(K.N. Shrivastava) (Justice Dinesh Gupta)
Member (A) Chairman

CC.



